CENTRAL ADMINISTRATIVE TRIBUNAL
PRINCIPAL BENCH
NEW DELHI

" 0.A.No,2526/89

New Delhi, this the Sth day of August, 1994.

HON*BLE MR, JUSTICE D.L.MEHTA VICE CHAIRMAN (3)
HON*BLE MK.B.K.SINGH MEMBER (A)
Smt.Kiran Kahli

wife of late S$hri Virender Kumar Kholi,
8083, Roshanara Road, Dslhi.,

(By Shri B.B,Raval, Advocate)
Vs.

esApplicabt,

1. The Unicn of India
through the Secretary, :
Miristry of Surface Transport,
Trangport Bhawan, New Delhi.

2+ The Chief Engireer-cum=
Administrator,
Onland Water Transport Dte.,
Transport Bhavanp, New Delhi, ~ eeRospondants,

(P.P.KHURANA, Advocate) - T

ORDER (ORAL)

HON' BLE MR.JUSTICE D.L.MEHTA VICE CHAIRMAN (2) :

\
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Noﬁe'p;ggent.on behalf of the'pargies.‘ Lo
The applicant's husband expired on 25-10-%4

in harness and as a result of which the applican

was appointed on the post of L.D.C, on compassicnate
grounds vide orders dated 29-5-86. On perusal of

An.A1 it is clear that the appdintment on compass%onafe
ground was purely temporary on ad hoc basis under

Plan Project and the aﬁpcintae was appointed initially.
for a probation pericd of'tuo years, There were

some.other’cenditions referred to in An.,Al1,

2. A pl cant's services were transferred to
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lﬁgataz¥Tman&@qggdggggggégggg-as the

department was abolished and the autonomous body

was created under a gtatute. She was asked to give

an opticn uwhether whe would 1like to continue in t he
department or she would liks to be permanent ly absorbed

in the autonomous body 8¢ created, She opted for

the government service. There was no post of the
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L.D.€ on account of abelition of the said department

and crgation of the autonomous body. Her case was
referred to the Deptt. of Personnel & Training (DOPT),
The DOPT considered her case and declined to refer |
her case to the Surplus Cell on the ground that she

' of service,
is an ad hoc empleyee and she has not completed 5 years/
However, a considerate‘vieu was taken (An.A9 dated
N " _ .11»12-1989) an order was passed and directicns were
given that she cannot be absorbed and her case would
be considered by Surplus Cell but thie was not aéfeed
to by the Surplus Cell, She was given an cpportunity
- to go to 1.W.,A.I and opt for absorption therein upto
31-12~-89 otherwise her services Qould be terminated
with effect from 1-1=1990, There are rules for
absorpticn and ad hoc employes cannot claim as of
right that her case shagld be referred to Surplus
Cell, Shs has not completed sven 5 years of service
and she was given an oppartunify tec continue in
service in I,W.A.I, This lenient visw was taken
considering that her appointment was on compassiopate
greund. UWe do not find any force and there is
nothing wrong in the order datsd 11-12-89 (An.A9),

The applicant is not entitled for any other bensfit,

(B.EQZ%EE;;/M~ (D:if;ii;A)

Member (A) Bice Chairman(3)
ﬁm'

£ The O.A, is rejecteds NoO costs,



